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Mr. Deputy-Speaker: The hon. Minis
ter has said already that it is in the 
concurrent list and therefore he wants 
to consult the various State Govern
ments. So far as the Central Govern-1 
ment Is concerned, it does not find any ,’ 
difficulty in accepting the limited pur-- 
pose of the Bill. So far as the Indian 
Registration (Amendment) Act is con
cerned, this need not go before the Law 
Commission. It is only a question of 
time. Under the  circimistances. tba 
hon. Member moves for leave to with 
draw the Bill. Is the House agreeable 
to leave being granted to withdraw the 
Bill?

Hon. Members: Yes.

The Bill was, by leave, withdrawn.

FACTORIES (AMENDMENT) BILL

(Substitution of section 50)

Sbrimati Bcbo dukraTmrtty: I have 
got permission from Shri A. K. Gopa- 
Ian not only to introduce this Bill, but 
also to pilot it in this House. I request 
chat 1 may be allowed to introduce the 
Rfll

Mr. Depnty-Speaker. The practice 
has been that if any hon. Member is 
not able to.be present to move for 
leave to introduce a Bill, he can autho
rise any other Member to do so, but 
on one condition, namely, that the sub
sequent  stages of the Bill are also 
entrusted to that particular person 
who is authorised to make the motion. 
In this case, the authorisation is there 
and there is no difficulty.

Shrlmatl Rena ChakrmTaitty: I beg
to move for leave to introduce a Bill 
further to amend the Factories Act 
1948.

afr. Depnty-Speaker:  The question
U:

“That leave be granted to Intro
duce a Bill further to amend the 
Factories Act, 1948-.

r?i« motion was adopted.

Stulmatl Renn  Chakravartty:  T
introduce the BilL

(Amendment) Bill

WORKMEN’S COMPENSATION 
(AMENDMENT) BILL

(Insertion of new section 3A)

Shrimatt Rena ChakraTartty: I beg.
to move for leave to introduce a Bill 
further to amend the Workmen̂ Com
pensation Act, 1923.

Mr. Depnty-Speaker: The Bill is izr 
the name of Shri A. K. Gopalan.

Shrimati Renn Chakravartty: 1 have
already obtained permission.

Mr. Depnty-Speaken  The questioa

"That leave be granted to intro
duce a Bill further to amend the 
workmen’s  Compensation  Act. 
1923".

The motion was adopted.

Shrlmatl  _
introduce the Bill.

Renn  Chakravartty:

CHILjy MARRIAGE RESTRAINT 
(AMENDMENT) BILL

(Amendment of sections 2 and  4>

Pandit Thaknr Das Bhargnva: 2
regret very much that advised as I anr 
I do not want to make this motioi> 
today.

Shrimati Renn ChakrsTartty: Should 
he not withdraw the Bill?

Mr. Depnty-Speaker: The hon. Mem* 
ber cannot be compeUed to make the 
motion. He should move for leave to 
withdraw the Bill only if he has moved 
the motion for consideration. Thougb 
he has given notice, he has not moved 
it. It is as good as his being absent

BENARES HINDU UNIVERSITY 
(AMENDMENT) BILL

(Amendment of section 17)

Shri  Raghnnath  Singh  (Benare:̂ 
DIstt.—Central): I beg to move:

“That the Bill further to emend 
the Benares Hindu University Act, 
1915 be takea Into consideration.**
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Mr. Depvtj-SpMte: Ooe and a balC 
hcmrt an altottod for tbU BiU.

4 r|w  s wrR fwvfvemv ^
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[Pahbit Tbaxui Das Bhajigava in 
the chair.]
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vhr̂ Ŝ arhiftTfftvvRrTiB̂ V' ttA 

t vf? TVlJ ̂   ̂^  V̂RfT ̂  # 

*n?TT I fv vruf iP 3T̂?lv vmr ̂ ?v fv 

ffw ̂  if fv ̂  wipr ift •ter vr fw f,

rJl̂ M VI fwT irt I

Mr. Cfaalrauui: Motion moved:

**That the Bill further to amend
the Benarea Hindu University'Act
1919, be taken into consideration.**

Shrl N. B. Chowdhnry (Ghatal): This 
is a very small measure and  in  the 
last session itself when this Bill was 
likely to come up for discussion I gave 
notice of an amendment  Now. I do 
not want to move that amendment but 
1 want to make a few  observations 
with retard to this small measure.

I support the amending Bill as 
broufht forward by Shrl Raghunath 
Singh. In this connection 1 would lika 
to state that the petition of this Uni
versity is rather anomalous m far as 
the day-tôay work is concerned. This 
big university is one of the few uni* 
versities that are receiviof liberal 
grants from the Government of India 
and the country is certainly very much 
interested in a university of thii 
magnitude. But here what we find is 
that although the Benares Hindu Uni
versity Act was passed in  1915 and 
there have t>een several amendments, 
the constitution of the University Court 
and the law relating to the regulation 
of  this University  has  not  been 
democratised.  According  to  the 
Constitution  of  this  University, 
according to  the  Benares  Hindu 
University Act  a  large  number 
of Princes were members of the Court 
and according to the provisions of this 
Act any person contributing a certafai 
annount was to be a rasmber of the 
Court In this way this Universitr 
turned out to be controlled mainly by 
persons who c':uM ccnlribute a large 
amount of money, and most of  the 
Princes of these Indian States wer* 
associated with it Now Uvea have 
changed and In this new set-up thia old 
constitution of the Benares Hindu Uni
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versity requires to be changed. So, In 
addition to this small measure tliat has 
been suggested by the hon. Mover or 
this Bill the Act Itself has to be replac
ed by a comprehensive amending Bill 
which will include provisions in order 
to democratise the constitution of this 
institution. So, while supporting this 
measure, I would request *he Govern
ment to look into this matter, to go 
into this question of the Benares Uni
versity A> t and the working of this in
stitution and take steps for introducing 
a more comprehensive Bill so that the 
regulation of this University or ay be 
consistent with the new set-up that we 
have now and also the new tcciaty 
which we are aiming at.

Shrl D. C. Sharma (Hoshiarpur); I 
am afraid the Bill  which has been 
proposed by my friend Shri Raghu- 
nath Singh is very limited In Its scope, 
but it calls our attention to a very 
major  problem.  The  major  pro
blem is this, that  most  of  the 
universities that exist  in  India  at 
present are working  under statutes 
whi(̂ are reminiscent of those times 
which are happUy gone or which are 
in the course of vanishing. I  know 
there are some  Universities which 
have amended their Acts. For Instance, 
the Lucknow University has amended 
its Act The Allahabad University has 
drne something like that.  The Agra 
University has also done something 
like that Now, there are some uni
versities which are undergoing trans
formation and their transformation is 
in accordance with the social and aca
demic urges of the times through 
which we are passing. But I am afraid 
that this Benares University is still 
working under a very old law.

So far as I remember, the Benare- 
University and the Aligarh University 
were the two universities which were 
brought into being to serve as model 
imiversities. Of course, they wer» 
model not in one sense. They were In 
some ways thought to be universities 
which catered for the needs of parti
cular communities. I do not call them 
model from that point of view. It does 
not mean that the Muslim University

did not admit Hindu students and the 
Benares University did not admH 
Muslim  students. It does not mean 
that. But the very names Benares Hindu 
University  and the Aligarh  Muslim 
University showed that these universi
ties had the odouîI do not want to 
use the words “bad odour”—of being 
fai some ways communal.  You must 
be remembering that we have been 
saying that the word **Hindu" should 
be Uken away from the Benares 
Hindu University.

Mr. Chalmiaii: I am afraid this la 
not relevant at all so far as this Bill 
is concerned.

Pandit K. C. Sharma (Meerut Distt 
—South): These names have no rela
tion to their functions.

Mr. C3ialrman:  Apart  from that
this Bill is very narrow in scope. It 
seeks only to substitute  one word 
"approve" for the word “cither”.

Shrl D. C. Sharma: I am coming to 
that

Mr. Chairmaiu But at tĥ same 
time, the entire background of Hindu 
University and Muslim University la 
absolutely irrelevant to  the  subject 
matter of the Bill.

Shrl D. C. Sharma:  But I thought
this  background might be usefuL  I 
was saying the very names of Ihe 
Benares Hindu University and Aligarh 
Muslim University are reminiscent of 
those days......

Bfr. Chairman: I am very sorry I0 
interrupt the hon. Member  again. I 
warned him  that  this is entirely 
Irrelevant. So far as the object of th« 
Bill is concerned, it is very limited as 
the hon. Member himself remarked. It 
Is limited In scope. I would request 
him to confine his remarks to that 
scope alone.

Shrl D. C. Sharma: What I wanted 
to say was this. I visualise the struc
ture of a university. A university con
sists of the s3̂dicate. It is also called 
in some places the executive council. 
Then it consists of faculties. Then .it 
has also the Court. In the Punjab it 
is called the senate. Now, the two 
vital bodies in a university are the
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•jmdicmtA aind th« tcnato or the exe
cutive  council and the court Th«r 

are different in eome univer- 
fitief, but the functions* are almost 
the fame. From my experience of 
tile Punjab Univeraity, 1 can tell 
you that the senate is the lupremv 
body. It is not the syndicate that is 
the supreme body. The  syndicate is 
like the  executive  council of the 
Benares Hindu University. It is the 
senate that is the supreme body. But 
here I And that the syndicate or the 
executive council is made the supreme 
body. I think this is a kind of func
tional disorder which my hon. frlena 
8hrl  Raghunath  Singh  wants  to 
correct.  And I am fuUj in agreement 
with him.
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It may be said that the syndicate 
and the senate, or the executive coun> 
cU and the court, are like the two 
hands of a body, each hand watching 
the other. That is to say, the executive 
council passes the ball on to the court, 
and the court passes the ball on to the 
executive counciL But 1 say that this 
kind of functioning is not very good 
for the academic soundness of a uni
versity body. I want, therefore,  that 
the court should be made the supreme 
bod>, and the court should have  the 
power to approve or to reject any pro
posal that is put forward. The syndi
cate which is meant more for execu
tive business than for any other busi
ness should not arrogate to itself that 
kind of authority. R U the court which 
U the aoverelgn body. It is the court 
which is the most represenUUve body. 
The court has pracacaDy the govern
ance of  the whole  university: the 
finance of the whole university U with 
It, and the academir Int̂refltt of the 
whole university are under its control 
1 do not see any reason why the court 
should not be giwa the pow«r to have 
any sUtute approved. If we do not do 
that but we make the court only  e 
body which has practically no function, 
then it becomes only a rubber stamp 
body; it is then to nut ita leal upon 
the deciaiont of the executive council

Now, the executive council in errery 
university is a small body, and the 
executive  cotmdl represents  some 
spedAc interesu. I do not waot go 
into the details, because you would 
say that I am not trying to be rele
vant But I may say thig that the exe
cutive council is a body which has a 
very limited number of persons on it. 
This limited number of persons repre
sents various  interests;  they  are 
mostly teachers.  In  nry university, 
half the number of the r:iembers must 
be teachers; the other half might br 
non-teachers. This kind of bilurcatio*i 
of duties does not heir the academic 
growth of any university.

1 could tell you sonrething from my 
experience of the Benares Hindu Uni
versity court in this respect I was a 
member of the Benares Hindu Univer
sity court before the Partition,  and 
1 have been returned to the court by 
thia House also, and I have the proud 
privilege of representing this House In 
tha court of the Benares Hindu Uni
versity. I have ettended some of their 
meetings. 1 found that sometimes some 
persons  brought forward very fln̂ 
suggestions for the  consideration of 
the court For Instance, at one of the 
meetings, there was a proposal that 
Candliian philosophy should be made 
a subject of study, and that there 
should be a chair for Gandhian philo* 
sophy. Since it was som« years ago 
that thia happened, I cannot give you 
the subject exactly. But I do remem
ber that It had something to do with 
Mahatma GandhL There was a lot of 
debate on it and there was a great 
deal of discussion, and there was a 
general approval of the principle on 
the part of every member of the court 
But the court was helpless. The court 
could not say that  this principle 
should be accepted.

What happens in my university Is 
this. Any member of the senate, that 
is to say, a court can send up a pro
posal That proposal Is discussed, eod 
It is passed or rejected. Suppose It la 
passed, then It can be sent to the 
syndicate for implemenUtion: or the
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senate may appoint a committee for 
the Implementation of that proposal.

Therefore, I wouid say that the first 
thing that should be done is that the 
court should be looked upon as a 
sovereign body. Unless we do that, we 
shall not be enabling the court to fulfil 
its very wide objectives. The execu
tive council is only a limited body, but 
the court has very wide  objectives, 
and therefore, the court should  be 
able to override  the  considerations 
which are put forward by the other 
body.

At the same time, 1 am surprised to 
find that the Benares Hindu Univer
sity court, as my hon. friend Shri 
Raghunath  has anld, Hag  only
negative powers. I think this is some
thing which is very annoying. I havft 
never come across the case of a Uni
versity so far where the court has only 
negative powers.  Negative  powers 
mean that the court can only say, you 
cannot do this. My hon. friend over 
there said that II used to represent the 
princes.  It does not  matter, if th«* 
court represented the princes, because 
it was the princes who paid money to 
the university» and without the  help 
of the princes, the Benares Hindu 
Universitj would not have been able 
to function. So, there is no harm In 
that What 1 want to say in  thJj 
connection is that the Benares Hindu 
University represented all the interests 
that were there. There were repre- 
senUtives of oriental learning, science 
and so on, there were representatives 
of business there, there were r̂re- 
sentatives of administration and so on. 
Judges Of some High Court also used 
to be members of the court. So, there 
were all types of leading persons 
there. There were teachers also ol all 
grades, professors, readers,  lecturers, 
and even school teachers. So, the court 
which is a kind of microcosm of the 
social life of our country, and is a 
kind of mirror of the academic life of 
our country, should not be debarred 
from having this power. I, therefore, 
support this Bill wholeheartedly.

Moreover, I have also found that 
proposals of a far-reaching nature are 

201 LSD-4 _  _

not generally initiated by the executive 
counciL The latter deals only with tb» 
day to day routine of the corpontion 
or of the society.

They sometimes try to do adminia- 
trative things. But there are other 
things also besides administration. Of 
course, the Benares Hindu University 
has an Acodemic Council  as  avery 
other University has.  You may say 
that the Academic Council looks after 
the academic interests of the Univer
sity, but I should say that the adminis. 
trative interests of the University» the 
academic interests of the Univêty. 
all find their focus in the Court, and 
therefore, the Court should be thought 
to be a body which controls all these 
things.  Now,  to take away these 
powers from the Court is to do 
something which, I should say, is 
not heard of anywhere else; to v̂e 
it power only to dispose of proce
dural and technical matters is  to 
rate the Court not very high. There
fore, if we want that the Benares 
Hindu University, or any other Uni
versity,  should work  in the best 
interests of the academic life of any 
State, it shoiUd have, as Shri Baghu- 
nath Sifigh has said, positive and sub
stantive rights.  Those positive and 
substantive rights should cover admin
istrative matters, academic matters 
and other matters which can promote 
the good of the University. I would, 
therefore, say that the Bill which my 
friend. Shri Raghunath Singh, has 
brought forward should be passed. If 
this BiU is passed, it will have its 
repercussions not only on the Benares 
Hindu University but over all other 
Universities also. There is now* • 
tendency to curtaU the powers  of 
Universitiesj there is now a tendency 
to  curtail  the  powers of  these 
courts also, and I should say that If 
we Invest the  Court with greater 
power, it would be a useful reminder 
to other Universities which are going 
the other way. I therefore support this 
BiU wholeheartedly.

 ̂ vnnr (iwrirexjr): ^ 

 ̂yrrnr 

utv, ̂  TW td if anhnfe ̂  <
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h?vi  inpnrj
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**8ubj«ct to th« provisions of 
thia  the State may provide 
for aU or *07 of the  following 
matteri, namelj:*'

flrt  IpW ft

**tbe Conatltution* power  and 
duties of the Court, the Executive 
Council, the Academic Council, 
the Standing Conunlttee of the 
Academic Council, the  Finance 
Committee and such other bodlei 
as mar be deemed necessary to 
coristJtute f*tmi time to time".

**The election and the contlnu- 
ence In oflBce of the members of 
the said bodies, Indudhif the 
eootinuance in ofllce of any of
the......and  the  fllllni  of  the
vacancies  of members  and all 
other maturs relative to these 
bodies fbr which  it  may. be 
oecessary or desirable to provide**.

nft vn ̂    ̂ 9 if *n m 

wr* f I

*R   ̂ m »f

 ̂  ATI it ̂ »i I rfr

^ if  *rar f m fir smn f.

**Whereas it is expedient to 
establish and incorporate a toech- 
Inc and 1 residential Hindu Uni
versity at Benares and to dissolve 
the Hindu University Society, a 
society  registered  under  the 
Societies RegistraUon Act. I860, 
end to transfer to and to vest in 
the University all property and 
right BOW vested in the said 
society, it is hereby enacted as 
faUowt-.

^ fw  if   ̂ wi m

** tsmr »* 11̂
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charitable and religious endowments, 
in List III of the Seventh Schedule
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n if birŵ
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f :

The institutions known et the com
mencement of the Constitution as the 
Benares Hindu University......
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Mr. Chaineea: 1 fail to understand 
why, when this is in the Concurrent 
List, e Bill of this nature cannot be 
brought forward here. What is the 
point of objectionT

Sardar A. 9. Selgxl: I have already
slated it. On account of the provisiona 
regarding constitution and registration* 
this Bill can be brought in this House 
without the consent of the UP. Gov-

Mr. ChalmmB: The bon. Member 
himaelf has sUted that it U in the Cott- 
current List. If tt la In the Concurrent
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List, why cannot this Bill be brought 
forward here? .

Sardar A. S. Saical: But the UP.
Go<remment also has got a right, and 
that Government must be consult
ed.......

Mr. Chairman: Order, order. When 
snj subject is in the Concurrent List, 
where is the restriction that a Bill 
dealing with that matter cannot  be 
brought in this legislature?

Shrl Raghnnath Singh rose—

Mr. Chairman: I want to know from 
the hon. Member what is the point of 
objection.

Sardar A. S. Saigak It U in  the
Union List.

Mr. Chairman: Even if it was in the 
Concurrent List there could  be no 
objection. But I understand it is in 
the Union List

Sardar A. S. Saigal: It is in the 
Union List.

Mr. Chairman: Then his objection is 
absolutelj untenable.

Sardar A. & Saigal: The U. P. Gov
ernment also got the power so far as 
the Hindu University is concerned----

Mr. Chairman: Order, order.  If it 
Is in the Union List, then clearly the 
State legislature has got no  control 
over this matter. If it is in the Con
current List, then this legislature has 
got every jurisdiction  to  enact  a 
measure of tliis nature. So I want to 
know wliat is his point of objection.

Shrl Raghnnath Singh: I want to-
make it clear that it is in the Union 
List......

Mr. Chairman: What does the hon. 
Member want to deal with?  I want 
to know from the hon. Member what 
is his point of objection. If the objec
tion is not clear, it need not be 
answered. Does any other hon. Mem
ber want to speak on this Bill?

Shrl D. C. Sharma: He should first 
reply to your question.

Blr. Chairman: The hon. Parliamen
tary Secretary to the Minintcr d 
Education.

The Parilamentary Secretary to the 
Minister of Edoeatioa (Dr. Bf. M. Das):
The Bill that has been moved by my 
hon. friend. Shri Raghunath Siagh, is 
a small amending BilL But though it 
looks so, this Bill is of great  conse
quence and if this Bill is accepted by 
Government, then the whole ssrstem of 
the present Benares Hindu University 
Act will be upset Sir, my learned 
friend Prol D. C. Sharma is a profes
sor. He has said....

An Hon. Memhen He was a pro*
fessor.

Dr. Bf. M. Daa: He was a professor; 
I beg your pardon.

Pandit K. C. Sharma: He is still a
professor.

Shrl D. C. Sharma: My friend was 
a homoeopathic doctor, Sif.

Dr. M. M. Das: No. I was not a
homoeopath but an allopath.

Anjrway, Sir, my friend Shri Sharma 
says that the Benares Hindu Univer
sity is still working under a very old 
law. For the information of my hon. 
friend. Prof. Sharma, I beg most res
pectfully to submit  that  just after 
independence, the University Commi»- 
sioQ which is commonly known as th» 
Radhakrishnan Commission, after tha 
name of its illustrious chairman, waa 
set up by the Government and it sub
mitted its report to the Gkivemment li* 
the year 1949.  The Government of 
India  accepted  the Radhakrishnatk 
Commission's report in toto and in the 
year 1951 they brought an amending 
Bill  for  amending  the  Benares 
Hindu University Act In the light of 
the reconmiendations of the Radha
krishnan Commission.  Now, the pre
sent Benares Hindu University Act i« 
the Act which was amended by Parlia
ment in the year 1951. So, I was nthet 
n mazed when the Professor sayg that 
the University is still working under 
a very old law. 1 do not say that these 
words of his befrav......
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PMidll K. C. EkMnam: IgnortDCA

Dr. H. M. Dm: 1 do not want to u m 
that word; but it may be said that his 
mmorr batrajrad him.

SM D. C. ShMu: Maj I ask tba 
hon. Mlniitar how many ssetions of 
tha original Act wara amandad by tha 
tmandinf Bill to which ha is making 
a rafaranca.

Mr. ChalmsiT Naithar is tliis ques
tion hour nor at thia sUge can such a 
quaation be put to tba hon. Minister 
whan ha ia daalinf with tha subject 
on tha maritii.

Dr. BL M. Daa: Another point that 
baa bean raiaed hr tha professor U 
that in thia Act the EiMcutiva Council 
baa bean made tha fuprama body. This 
ir absolutelj without anj foundation* 
•bfolutalj incomct Ha pleaded that 
tha Court should be made the supreme 
body. 1 may draw hia  attention to 
Motion 9 of the Banaraa Hindu Uni
vanity Art which laya:

**The Court shall be the supreme
fovamlng body of tha University

80. the Court is already the supreme 
body ao far as tha functions of the 
University are ooncemad. There ia no 
need to make it the supreme body. It 
is already there.

Shrl Eaghaaath Slnfh: That is our 
grievance.

•hrt D. C Sharma: Sir, it is  a
fupreme body without any power.

Mr. rhalrma: Ordar.  order.  Let 
there be no interrupUon. Lat the hon. 
Mlniatar proceed. Supposing the hon. 
Member ia treated in tha same manner 
ha ia sura to fael the pinch.

Dr. M. M. Daa: Coming to the Bill, 
tha BUI propoaei that tha Court ahould 
be given the full power to pass any 
Mtuta. Now, as the provision standj, 
tha Court has the power but the pro- 
poaal has to be routed through  the 
Cxwrutive Coundl whî is the  exe- 
cutiva body of the University.

My bon. friend wants that the Court 
ihould be given the full powers  to

pau any statute, without informing or 
without the concurrence of the Exe
cutive Council. The existing procedure 
is that if any member of the Court 
makes a proposal for the introduction 
of any new statute or  for amend
ing any existing sUtute, then the court 
may reject the proposal of the mem
ber or it may refer the proposal to 
the  Executive Council  It cannot 
approve the proposal of the member: 
but it has to refer the proposal to thd 
Executive Council and if the Exe
cutive Council sends the proposal 
back  either  In  the  same  form 
or in a changed form then the Court 
msy or may not accept tha propoaaL

Mr. Chalrmaa: The Court is entitled 
to accept it after it has come from the 
Executive Coimcil?

Dr. M. ML Das: The Court has got 
the power  to reject It.  It cannot 
approve it, first The propoaal baa to 
be routed through the Executive Coun- 
cU.  The two bodies, so far as tha 
passing of statutes is concerned, are 
complementary to each other. Neither 
ia fully Indepimdent, and they have 
worked wonderfully well up till now. 
There haa been no cauaa for any griev
ance on the part of anybody. It haa 
worked to  the full  satisfaction of 
everybody concerned in the University. 
If we now accept this amendment, the 
whole plan of the working of the Uni
versity will be upse{  and, periiapa» 
many other changes will have to be 
made in the Benares Hindu University 
Act which ia not desirable. As 1 have 
■aid, the Benares Hindu University 
Act was  amended in the year  1951 
according to the recommendations of 
the Radhakrishnan Commission.

Moreover I want to impress upon 
my hon. friend Mr. Singh, the mover 
of this Bill, that there has not been 
any necesaity felt for auch an amend
ment Nobody wtio is connected with 
this University has felt any such 
necessity for ̂ ving into the hands of 
the Court full powers ao far as tha 
passing of statutes Is concerned. Tba 
system,  as  it stands,  is working 
wonderfully well and Ck)vemment do 
oot want to disturb it at this stage.
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Sir. I am sorry that the Government 
is not in a position to accept this 
amending BilL

♦ rni t 130 qito

irf ̂  f ̂   ffTrS

*f ̂  ̂  ft T̂TPi finj  aiTTVT WTR

Nmii T̂̂TTT ̂ ....

Shrl Chairman: Order, order; this 
is not the point at issue at all.

A npinr fm : antT ?nr2,  ̂1

WTT ̂  ^  1̂̂01  ̂̂  ̂

PTT̂ 5TPTV CTO inro IpTO ̂  ^

wiŝ Wf vn ̂  V),

hĥ \A if OT*nf  I 

 ̂if I5«T t -

“Any  member of the Court 
may propose to the Court the 
draft of any statute and the Court 
may either reject the proposal or 
refer such draft for the considera
tion of the Ezecutiw Coundl 
which may either reject the pro
posal or submit the draft to the 
Court"

OT iTff “frAe" ̂  ̂  t,

 ̂ I OT' ̂   ITT ^

wM t, qirpra* t  arft

 ̂iRm  ̂chnf f,  OT

MiVi f, frf*  FHT  ̂  ̂ FTW

TT̂ f I  arHwr  ^

WRT h* n̂i< ̂  fr̂

3fT5T f̂ WT nrf

 ̂ffhr aif?  <i«̂r ̂ ffhr  3Ĥ

f I ̂  in ii in’  ̂ ^

WFRT ̂  ̂ aif? Pr̂  ^

iff  ̂   w W f   f W f  ̂  ̂ ^

 ̂ ^ ̂    ̂**<1̂41 |W

f I HPB HHT   ̂̂ ^ inrf

f. «T| T«rfW nr̂ f  WT

fT̂   ̂fl ̂    ̂tc*̂

 ̂anpm  ̂ arfyvT?  »nn f 

^ inter ̂   HT OTT?J f, ffir

 ̂ trvri it  PrAs wi  f    ̂ 

gim fn?5   ̂ < TOf

HT f, ̂  ̂  ̂!Rnr f   ̂ ̂

 ̂  anr*ft  W  ff,  ̂   ̂ iji^

 ̂innif I fTT  T̂?1PT? ̂

 ̂ pfruT? ̂  I anhin

 ̂  gfnn 3rr̂ ^

 ̂ ijrfk wW # I rfnJ** frf 

anr TO wW   ̂ wvc c?

rj  artwnw f 1  ann

p̂fhr w W f  ̂ \3 ti«?»l ipfhr innfrA  fHr

îfr? I  ̂ 5T|ff fhr  I

fAvTTRITV  fhn* ̂ T̂TJ I fTT wwf

mifjfT # hs  ̂ wter w  anfvfe f 1 ^njT 

*nft liiirv  ̂  pr #3whnr ipV 

 ̂?hr ̂itfTj I ,

PTT̂ mw  ¥T0 ipro qTTO F̂T sj 

 ̂  =Tff finiT, ̂  W gtrfaRT 5̂?

hs  ihr anf»ife  ̂ ir

pfhiT?  TOT vAh2 I anr? *hr  ̂

ĤrfvR* *rnr  f?ro urar  ̂  ̂

nrŵ nr  ̂to 

fhn farnpf ̂  to 

 ̂ fniARwv m  arnrt 

fv ĴTTor ̂ ihr TOhrr arWhpr 

iN ̂iPr? I  ̂   ̂ vrpTH arnrfr̂

f, 5̂sfk wW # aift 

«T arfvrâT? f, frfws vnt ̂  arfwH f 

?rf TO arrw *f ̂hbt  it? ̂im̂)

TÔ  TO ̂  ift art̂nsn  ̂ 

t̂Ptq I fir t̂rJ ^ fTTO  ̂ m   m *n 

r̂niT ̂  ̂  ̂  3nfi*f«5 ̂   fijcr

»fer  ̂ ̂  anffife f, nr

iirr̂ q}  ̂ n<7 p̂ij  ar*T?

 ̂frAe «r? f ?rf Trf in̂T

< «T«r 

*P arrf PftT ^ f'F? fTTO  ̂«in-f ?HRr 

m̂rw c I
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Mr. ChftlnuK The qiMftion is:

**That tb« BUI further to amend 
tb# Beoara  Kiadu  Univeriity 
Act, 1919, be taken Into conaidera- 
tion"

The motion was negativtd.

tNDIAN MAJORITY (AMENDMENT) 
BILL

(Amendment of gtction 8)

SM Jtalaa Slaha (Saran North): T 
beg to movc!

**That the Bill further to amend 
the Indian Majority Act. 1879 be 
taken into conaideration.**

In rlaing to move for the conaidera- 
tlOB of thla Bill. 1 would like to clarify 
the position of the law •• it la and 
■lao M it should be •eeordlng to my 
imendment Sfction 8 of* the  Indian 
Majority Act reads ai foUowa:

**8ubject as  aforesaid,  every 
minor of whose person or pro
perty or both a guardian,  other 
than a guardian for a suit within 
the meaning of Chapter XXXI of 
the Code of Civil Procedure, has 
been or shall be  appointed  or 
declared by any Court of Jpitice 
before the mhior has attained the 
age of eighteen years, and every 
minor  of  whose  property the 
superintendence hat been or shall 
be assumed by any Court of 
Wards  before  the  minor baa 
attaihed that age ihall. notwith- 
•Unding anything  eonUlned  in 
the Indian Succession Act No. X 
of 1169 or in any other enacunent 
be deemed to have attained his 
majority when he shall have com
pleted his age of twenty-one years 
and not before.

Subject  as aforesaid,  every 
other person domiciled in Part A 
States and Part C States shaU be 
deemed  to  have  attained  his 
majority when he ahaU have com
pleted his aee of eighteen years 
•nd not be«M*

The law as it provides that every
body in Part A and Part C States will 
be deemed to be a major on the attain
ment of eighteen years, except those 
for whose property or person a Court 
of Justice or Court of Wards has been 
appointed as guardian. In the case of 
the latter, he will be deemed to be a 
major on the attainment of twenty-one 
years of age and not before. The difft- 
culty or anomaly is this. I personally 
know of a case of an esUte which was 
governed by a Court of Wards  in 
Bihar. When the father died, his two 
children were less than eighteen years 
of age. The Court of Warda continu
ed to manage the estate till the elder 
one attained the age of  twenty-one 
years. (I have not read my amend
ment, I am sorry.)  As It is, every
body will be deemed to be a major on 
his attaining the age of eighteen years. 
What I want is this  when a case is 
one where the persons' personal pro
perties are governed by a Court of 
Wards or Court of Justice and it also 
happens to be a case of a mitakshara 
family living jointly, the eldest person 
attaining  the age of 21  years will 
automatically under the present law 
be deemed to be a major and will be 
put in possession of the properties at 
his wish, but when the property is 
released from the superintendence of 
the Court of Wards, the younger one, 
who is already 18 but still below 31 
years of age, will now be put under 
the guardianship and tutelage of the 
cider one who baa ebmdj  attained 
the age of  majority. This position 
seems to me to be very anomaloua. 
If the general law of the land provides 
that In the case of people, wboae pro
perty and person are governed by the 
Court of Wards or Court of Justice, 
the age of 31 years will be necessary 
to make them major and when the 
property is  releaaed. the younger 
members of the Joint family,  whoae 
property has already been releaaed in 
this way by the Court of Warda, still 
continue to be minor even after the. 
attamment of the  age of 18 years, 
that is, till eiey attain the age of 11 
years, that Is the dilBculty.  In  the 
case I have Just c'ted. the estate was 
releaaed on the elder one attaining the




